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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD.
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\L/'\-L‘\_ pA Applicant (s).

75 A Adv. for the

Petitioner (s).

Versus

5

Respondent (s).

i3 7% ('*~'\', Vy_Adv. for tha
Respondent (s).
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Court was adjourned as a mark

of respect to late Zx-Chiaol Juz . lus

of Iediacsnri 1. Hiddayutullah

call on 3 /i' /1992,

A S = ,

(R oC. Bhatt) (N.v. xrishnan)
Member (J) Vice Chairman

*AS.
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D.A. 434/89

_DATE ITFFICE REPORT | ORDER
18.10,93 | This matter is disposed of by

common judgment in O.A. 422/89 & Ors.

AN

| (M.R.Kolhatkar) (R.C.Bhatt)
|  Member(A) - Member (J)
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